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LAW AND JUDICIARY DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, Dated the 2nd March, 2023.

NOTIFICATION
ManarasHTrA PuBLic TrusTS AcT.

No. BPT-1122/CR 18/Desk XV.— In exercise of the powers conferred by clause (b) of sub-section
(4) of section 41 AA of the Maharashtra Public Trusts Act (XXIX of 1950), and in supersession of the
Government Notification, Law and Judiciary Department, No. BPT-1117/CR 34/Desk XV, dated the
23rd February 2018, the Government of Maharashtra hereby specifies One Lakh Eighty Thousand
rupees to be the limit of total annual income of a person for being a “indigent person” as defined
under clause (b) of sub-section (4) of section 41AA of the said Act.

By order and in the name of the Governor of Maharashtra,

NANDKISHOR L. MORE,
Legal Advisor-cum-Joint Secretary to Government.
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LAW AND JUDICIARY DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, Dated the 2nd March, 2023.

NOTIFICATION
MauARASHTRA PuBLic TruUSTS AcCT.

No. BPT-1122/CR 18/Desk XV.-In exercise of the powers conferred by clause (¢) of sub-section
(4) of section 41 AA of the Maharashtra Public Trusts Act (XXIX of 1950), and in supersession of the
Government Notification, Law and Judiciary Department, No. BPT-1117/CR 34/Desk XV, dated the
23rd February 2018, the Government of Maharashtra hereby specifies Three Lakh Sixty Thousand
rupees to be the limit of total annual income of a person who is not an indigent person for being a
“person belonging to the weaker sections of the people” as defined under clause (¢) of sub-section (4)
of section 41AA of the said Act.

By order and in the name of the Governor of Maharashtra,

NANDKISHOR L. MORE,
Legal Advisor-cum-Joint Secretary to Government.
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